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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 848/XC-S-1-21-485-2021
Dated Lucknow, December 20, 2021

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Audyogic
Shaanti (Mazdoori Ka Yathasamay Sandaay) (Sanshodhan) Vidheyak, 2021" introduced in the Uttar
Pradesh Legislative Assembly on 16" December, 2021.

THE UTTAR PRADESH INDUSTRIAL PEACE (TIMELY PAYMENT OF WAGES)
(AMENDMENT) BILL, 2021

A
BILL

further to amend the Uttar Pradesh Industrial Peace (Timely Payment of
Wages) Act, 1978.

IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Industrial Peace (Timely Shorttitle and
Payment of Wages) (Amendment) Act, 2021. commencement

(2) It shall be deemed to have come into force with effect from 27" September,
2021.
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Amendment of 2. In section 5 of the Uttar Pradesh Industrial Peace (Timely Payment of
section 50f UP. Act  WWages) Act, 1978,—
no. 5 of 1978

(i) in sub-section (2) for the words "imprisonment for a term which shall
not be less than three months but may extend to three years and shall also be liable to
fine", the words "fine which shall not be less than rupees fifty thousand but may
extend to rupees one lakh™ shall be substituted;

(if) in proviso to sub-section (2) for the words "sentence of imprisonment
for a term of less than three months", the words "penalty of less than rupees fifty
thousand" shall be substituted.

Repeal and savings 3. (1) The Uttar Pradesh Industrial Peace (Timely Payment U.P.
of Wages) (Amendment) Ordinance, 2021 is hereby repealed. Ordinance
no. 7 of 2021

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act,
as amended by this Act, as if the provisions of this Act were in force
at all material times.

STATEMENT OF OBJECT AND REASONS

The Uttar Pradesh Industrial Peace (Timely Payment of Wages) Act, 1978 (U.P. Act no. 5
of 1978), has been enacted to provide, in the interests of maintenance of industrial peace, for timely
payment of wages in industrial establishments and for matters connected therewith.

To reduce regulatory and compliance burden for the purpose of investment promotion and in
order to give impetus to industrial and economic activity, the Department of Promotion of Industry and
Internal Trade, Government of India, has directed to abolish or decriminalize such Acts/Rules/Regulations,
which are not useful at the present time . In pursuance of the aforesaid direction of the Government of
India it was decided to amend section 5 of the aforesaid Act by substituting the provision of imprisonment
with fine.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Industrial Peace (Timely Payment of Wages)
(Amendment) Ordinance, 2021 (U.P. Ordinance no. 7 of 2021) was promulgated by the Governor on
27" September, 2021.

This Bill is introduced to replace the aforesaid Ordinance.

SWAMI PRASAD MAURYA
Mantri,
Shram Evam Sewayojan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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